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INTRODUCTION 

I, the Chairman of the Public Accounts Committee as authorised 
by the Committee, do present on their behalf this Two Hundred 
and Twentieth Report on Delays in Furnishing Action Taken 
Notes by Government on the recommendations made by the Public 
Accounts Committee in their earlier Reports. 

2. The Public Accounts Committee (1975-76) considered and 
finalised this Report at their sitting held on the 21st April, 1976. 
Minutes of the sitting form Part 11' of the Report. 

3. For facility of reference the conclusions/recommendations of 
the Committee have been printed in thick type in the body of the 
Report. For the sake of convenience, the conclusions/recommenda- 
tions of the Committee have also been appended to the Report in a 
consolidated form. 

4. The Committee place on record their appreciation of the assis- 
tance rendered to them in this matter by the Comptroller and Audi- 
tor General of India. 

April 23, 1976. 
H. N. MUKERJEE, 

Chairman. 

Public  Accounts Committee. 



REPORT 

DELAYS IN FURNISHING ACTION TAKEN NOTES 

1.1. The need for expeditious submission of Notes indicating the 
action taken by Government on the observations~recommendations 
.of the Committee has been repeatedly. emphasised by successive 
Public Accounts Committees in the past and it is disconcerting that 
there has been no perceptible improvement in the position, which 
continues to remain unsatisfactory. 

1.2. Till April, 1963, Action Taken Notes/statements were re- 
quired to be furnished to the Committee within one month of the 
presentation of the Committee's Report to the House. The Public 
Accounts Committee (1962-63), however, found that this time limit 
was not being observed by most of the Ministries and that in some 
cases the delay in the submission of the Notes exceeded even two 
years. While conceding that it might not be possible for the Minis- 
tries to adhere strictly in all cases to this time schedule, the Com- 
mittee were pasitive that 'there was hardly any justification for 
inordinate delay. It  was further observed 'inter alia': 

"As pointed out in their earlier Reports, t h s  not only dislo- 
cates the programme of business of the Committee, but 
by such delays in taking action the criticisms and sug- 
gestions made by the Committee in respect of some of the 
important procedural and financial matters also lose 
much of their force. They feel that the long time taken 
in the submission of these notes could be largely reduced 
if the Ministries concerned initiate action on the recom- 
mendations of the Committee, as soon as the Report is 
presented to the House." 

Seeking to be fair, the Committee had also then agreed to estend 
the time limit for the submission of Action Taken Notes/statements 
to three months from the date of presentation of their reports to 
the House and had expressed the hope that the Ministries would 
take steps to adhere strictly to this time limit.' 
--- __ ___ _- _ _-__ I_ _ 

:Public A x o u 3 t s  G ~ m i t t e c  (19Cj2-631,xzth R c p r t  (3rd LS) , April ~9% p. I. 



1.3. Inspite of this revised time schedule, there was not much im- 
provement in the  position, as can be seen from the following obser- 
vations of the Sub-Committee, appointed on 22 January 1966 by t h e  
Public Accounts Committee (1965-66), to review the action taken 
by Government on the recommendations made by the Committee 
from time to time: 

"The Sub-Committee feel perturbed to note that despite this 
extension of time there has not been much improvement 
in the position regarding submission of notes to them as 
will be apparent from Appendix I1 to this Report. There  
are  several instances where the submission of these notes 
has been outstanding since 1962-63 onwards. As such 
inordinate delays detract from the importance of t h e  
recommendations of the Committee and sometimes the  
purpose of the recommendations is lost due to such delays, 
the Sub-Committee would desire the Ministries Depart- 
ments concerned to examine the reasons for such delays 
and take remedial measures in this regard."" 

1.4. Reverting to this subject again. the Public Accounts Com- 
mittee (1967-68) were constrained to observe that "in spite of their 
repeated recammendations and requests" to the M~nistries that  
replies should be furnished within three months, "the majority" 
of the Ministries/Departments had not adhered to this schedule. 
Observing that delay in initiating action on their recommendations 
"detracts from the value of their recommendations and suggestions", 
the Committee had called for immediate remedial measures.': 

1.5. The Committee's desire to be helpful was seen in the deci- 
sion further to extend the time limit for submission of the Action 
Taken Notes/statements to s l s  months from the date of presenta- 
tion of the report to the House. In t h ~ s  connection the Committee 
observed : 

"The relaxation in the time limit for submission of re];lie.; 
should not he interpreted as implying that the Com- 
mittee do not attach importance to prompt action being 
initiated on their recommendations. Khnt the Corn- 
mittee envisage is that the Government shou!d draw u p  

*Public Aocounrs Committee (1965-66), ~ 2 n d  Rrprr(3rd LS;, Apr~l ,  1#6, pnrngr~rhs 
1;2, p. 2. 



a well thought-out plan for processing the recommenda- 
tions of the Committee as soon as a Report is presented 
to the House. The Committee consider that it should be 
reasonably possible for Government to draft  the replies 
on these recommendations/observations within four 
months of their receipt and that these should be got vetted 
by Audit in the next two months so that final replies, 
duly vetted by Audit, could be sent to the Committee not 
later than six months of the date of presentation of the  
Report. With a view to ensuring that this time schedule 
is adhered to scrupulously, the Committee would suggest 
to Government that the Finance Secretary (Expenditure) 
should be made responsible for securing compliance, as a 
coordinating officer, and he could get the Financial Advi- 
sers attached to the different Ministries to watch that a 
final reply is furnished to the Lak Sabha Secretariat in 
respect of recommendations concerning the relevant 
administrative Ministry."' 

1.6. Even after t h ~ s  re-.lsed schedule had been agreed to delays 
in the subm~ssion of Actim 'I'zken Fiotes continued to occur. Deal- 
ing with this question. tr,e Public Accounts Committee (1972-73) 
observed: 

"All the Action Taken Notes in respect of the recommenda- 
tions contained in the 29th Report (Fifth Lok Sabhs) of 
the Committee were expected to be received by 21st June  
1972. Howelver. the notes in respect of S1. Nos. 6, ? and 
13 could he received only by the second week of July 
1972, after some persuasion by the Committee with the 
result that the finalisation of this Report was delayed. 
The Committee regret such delays and wish that the  
hlinistries/Departments should ensure hereafter on their 
own initiati ve that the Action Taken Sotes  on the recom- 
mendations of the Committee are invariably fu rn i sh~d  to 
them within the stiptrlnte3 time-limit of sis  m ~ n t h s . " ~  

1.7. Commentinq on !he persistent delays in the submission of 
Action Taken Notes on the Commi!teels recommendations. the Pu'-:ic 
Accounts Committee (1 973-7.1) reiterated their earlier o l w x a t i c n s  

* itid, pernpraphs 1 .  IO and r .  I I .  pp. 2-3 



sand stated: 
"The C o m i t t e e  had in paragraph 3.3 of their 49th Report 

(Fifth Lok Sabha) commented on the delays in the 
receipt of Action Taken Notes and stressed that the 
Notes should invariably be furnished to them within the 
stipulated time limit of six months. Despite the fact that 
in December 1972, the Ministry of Finance have bmught 
these observations to the notice of all Ministries/Depart- 
ments for strict compliance, delays continue to occur. 23 
out of 43 Action Taken Notes in respect of recommenda- 
tions contained in the 49th Report were received after 
the due date viz. 28th February, 1973. The delay was 
more than 3 mmths in 9 cases and 3 Notes were received 
only in August 1973, with the result that the finalisation 
of thls Report was delayed. The Committee take a 
serious 14ew of the position and desire that immedate 
steps should be taken to investigate the delays a d  to 
streamline the procedures so as to ensure submission of 
Action Taken Xotes within the time-limit prescribed."" 

Again, in March 1974. the Committee drew attention. to the delay 
in initiating action on their recommendations and observed: 

"The Committee's Report suggesting. 'mter a h ,  constitution 
of an Expert Committee immediately to suggest ways 
and means of achieving a more accurate and scientific 
forecasting of customs revenues was presented in April 
1973. Such an Expert Committee has, however, been 
constituted on the 7th January, 1974 and its report is 
awaited only in July 1974. Thus it is not possible at this 
stage to examine its suggestions and the action taken on 
the basis thereof. The Committee regret to have to re- 
main content with the observation that the Expert 
Committee should promptly report to Government within 
the stipulated perf& and that action should be taken to 
achieve the objectives set out by them without delay. 
They would await a report in this regard within six 
months. 

The Committee had also desired that the Parliament should 
be apprised 6f  unforeseen variations in the estimaks oc- 
curring in the course of the year as well as the reasons 
therefor. This is still stated to be under examination. 
AS quite some time has elapsed since the presentation of 

- -  
r public ~ q t s  Comnittcc (1973-74), 96th Rcport (5th LS), Scptr mbt r r973, p~rn- 

e p h  3.3, PP. 42-43. 



the Report, Government could have at least intimated 
whether they accept the suggestion in principle although 
the methodology of giving efTect to it may take some 
more time. The decision in this regard should be intimat- 
ed to the Committee forthwith. Apparently the sugges- 
tions of the Committee do not receive prompt attention 
of Government which cannot but be deprecated.'j7 

1.8. Referring to the earlier observations of the Public Accounts 
Committee (1973-74) cited in the preceding paragraph, the PubLic 
Accounts Committee (1974-75) again went on record as follows: 

"The Committee, in paragraph 3.3 of their 96th Report (Fifth 
Lok Sabha), had taken a serious view of the delays in 
the receipt of Action Taken Notes and had desired that 
immediate steps should be taken to investigate the delays 
and to streamline the procedures so as to ensure submis- 
sioil of the Action Taken Notes within the time-limit pre- 
scribed. The Committee note that in pursuance of their 
recommendation, MinistriesjDepartments have been re- 
quested, in February 1974. to investigate delays in the 
submission of Action Taken N*stes. The Committee would 
like to be informed of the result-, of the investigation and 
the measures taken to avoid delays in future. 

The Committee are deeply distressed to find that despite the 
fact that instructions were issued by the Ministry of Fin- 
ance to all MinistriesjDepartments in February 1974 to 
ensure submission of the Action Taken Notes within the 
stipulated time-limit of six months and despite the com- 
ments of the Committee in their earlier reports on the 
delays in receipt of Action Taken Notes. delays continu- 
ed to occur this year also. 12 out of 21 Action Taken 
Notes In respect of recommendations contained in their 
96th Report were received after the due date, viz.,  4th 
March, 1974. The delay was of the order of a month in 
8 cases. The Notes relating to the Ministry of Health and 
Family Planning were received only towards the end of 
June 1974, after a delay of more than 3? months and the 
N o h  from the M y s t r y  of Works and Housing were 
received only in August 1974, nearly six months later. 
The Committee take a very serious view of such delays, 
particularly of that which has taken place in the Minis- 
try of Works and Housing and feel that adequate attontion -- ---- ---- 

public Acccun~s'Cnmrnittrt (1973-74), 1 1 4 t h  Rrport(jth1S'. hiarch 1974, F W * f h  
1 1 ,  P. 4. 



is not being paid by the Ministries/Departments to the  
processing of recommendations of the Committee. The 
Committee would like Government to investigate im- 
mediately the reasons for these delays also, and to take 
such disciplinary o r  other action as may be called for and 
informed the Com~nittee."~ 

1.9. Since the Committee in successive years had expressed their 
cwcern and dissatisfaction over the delays in the submission of 
Action Taken Notes on the Committee's recommendations, the 
Public Accounts Committee (1975-76) have considered i t  necessary 
to conduct a review in this regard. The findings of this review, 
which relates to the action taken by Government on the recommen- 
dations/observations of their predecessor Committee (1974-75), are 
discussed in the succeeding paragraphs of this Report. 

1.10. The Public Accounts Committee (197475) had presented 24 
Origmal Reports to the House, which are indicated in Appendix I. 
According to the time-schedule so far  accepted, Action Taken Notes 
on these Reports were due within six months of their presentation 
to the House. In view, however. of the desirability of quicker 
scrutiny and rex l t s .  the Public Accounts Committee (1975-76) re- 
quested Government that the time limit for the furnishing of Action 
Taken Notes should be reduced and not more than 3 t9 5 months 
should be enough f w  ?he purpose. In  actual practice. however. 
most of the Ministries/Departments took a t  least 6 months to fur- 
nish the Action Taken Notes. and some. such as the Departments 
of Revenue BL Insurance. Rehabilitaiion. Ministries of Shipping & 
Transport and Railways, took as long as 10 months to furnish some, 
not all, of them. Some of the Action Taken Notes on the recom- 
mendations/observations contained in the Committee's 134th Report 
had not been received even after the lapse of nearly 15 months. 

1.11. A number of Action Taken h'otes were received from 
Ministries/Departments much after the prescribed due dates. While 
in some cases. the concerned hlinistr;es/Departments approached 
the committee for exten-iion of time limit for the submission of the 
Action Taken Notes. in quite a few cases, the MinistriesIDepart- 
ments had not even considered it fit to explain the reasons for the 
delay in the subm;ssion of the Action Taken Notes. For instance, 
in  respect of. the recommendations/observations contained in the 
Committee's 137th Report on 'Purchase of Blankets', Action Taken 

*Public Accouqts Committer (1974-75), 134th Report (5th Lok Sabha), August 1974, 
paragraphs 3.13 and 3 .  14, pp. 61-62 



Notes on as  many as 16 out of the 26 recommendations/observations 
were received bfr the Committee only after the due date had expir- 
ed. ~ i m i l h l ~ ,  in the case of the 155th Report on  'Sugar Rebate 
Scheme', Action Taken Notes on as many as 56 out of the 62 recom- 
mendations/observations contained in  the Report reached the Com- 
mittee after the expiry of the due date. 37 out of the 49 recom- 
mendations/observations contained in the 148th Report on Railways 
were replied to by the Ministry of Railways only after the due date. 
Such instances are many and their cataloguing would be a tire- 
some process. 

1.12. At the other end of the spectrum are instances where 
Action Taken Notes on some of the recommendaions/observations 
have not been received even after the lapse of nearly a year. The 
following table indicates such instances: 

Report 
No. 

Subject No. of No. of 
rtC0l-F.- c a s t s  1r 
mtr da- which A T  
tiors 1 Notes were 
obstrvr- &mitt d 
nor s 

173 Dlrec'orrrc cf Ac'.vert sir g 6r Vlsuzl P ~ b l i c i ~  y 32 32 

170 Crash S c h  me for Rural Emplo~mert , 39 10 

166 Brn or1 Trade with Por!ugz 1 tli BOAC Gold Smuggl- 
ing Go\ . . .  . 21 5 

14 Departmcrt of Supply 36 3 

I 35 Customs Rt ct iprs . 31 I 

1.13. Even though the Ministry of Information & Broadcasting 
,was requested, on 17 May 1975, to make available the relevant Action 
Taken Notes on the recommendations/observations contained in the 
173rd Report (Fifth Lok Sabha) by 16 August, 1975, no communica- 
tim even came from the Ministry till 26 August 1975 explaining the 
delay. The Secretary of the Ministry was, therefore, addressed, on 
26 August 1975, and requested to ensure compliance with the obli- 
gation to furnish the Action Taken Notes. In  reply to this com- 
munication, the Joint Secretary in the MiHistry, inter aliu, inform- 



ed the Committee on 12 September 1975: 

"Delay in the matter is regretted. Your demi-offlcial letter of 
17th May 1975 had unfortunately been misplaced and it 
is only on receipt of your present communication that we-  
have, come to know that the 'Action Taken Notes' were t o  
be submitted by the 16th August 1975. 

I am now personally looking into the matter with a view to  
getting the reply expedited and ensuring that the 'Action 
Taken Notes' are sent to you shortly." 

1.14. Despite this assurance and even after the lapse of more 
than two months, nothing further was heard in the matter from the 
Ministry. The attention of the Secretary was, therefore, again 
drawn, on 14 November 1975, to the delay in the receipt of the 
Notes, with a further request that the Notes might be furnished im- 
mediately. Since nothng happened, a reminder was issued to the 
Secretary again on 2 February 1976. There has been no response 
to either of the communications. 

1.15. Commenting on the 'unconscionable delay' in reporting the 
action taken on the recommendations/observations contained in the 
134th Report (Fifth Lok Sabha) of the Public Accounts Committee 
(l974-75), the Committee had observed: 

"The Committee are constrained to record their unhappiness 
at the unconscionable delay on the part of Government in 
initiating and reporting action taken on their recommen- 
dations/observations. In spite of the Committee's repeat- 
ed exhortations and also the plethora of instructions and 
circulars issued periodically by the Ministry of Finance 
and other agencies, there seems to be no perceptible im- 
pnsvement in the situation. Except in extraodinary 
circumstances. all necessary action requires to be com- 
pleted and a final report furnished to the Committee 
within the prescFjbed period of six months, which should 
normally be considered an adequate allowance of time. 
The Committee regret a marked deterioration in this 
regard, with replies still awaited even after a protracted 
period, a5 in the case of this r e p x t  which was presenkd 
as far back as in November 1974. Unless the Committee 
are informed of the final action taken by Government on 
their recommendations, they would be hanacapped in 
effectively discharging the responsibilities cast on them 
by Parliament, and the exercise of Parliamentary control 



over executive actions would, to that extent, be abridg- 
ed: The Committm take a serious view of such delay 
and desire that positive 'steps are taken to ensure that. 
the final Action Taken Notes on the Committee's recom- 
mendations are invariably furnishd to them within t h e  
stip;lated time-limit of six  month^."^ 

1.16. Again, with reference to the non-receipt of any reply, in 
one case, even after the lapse of 15 months, the Committee ha& 
noted: 

"The Committee take a very serious view of the non-receipt 
of any reply, even after the lapse of nearly fifteen months, 
from the Ministry o,f Works and Housing to their obser- 
vations contained in paragraph 3.3 of the 134th Report 
(Fifth Lok Sabha). The Committee expect Ministries 
and Departments of Government to intimate, on their 
own, the action taken or proposed to be taken on their 
recommendations promptly and in any case not later than 
six months from the date of presentation of their Report. 
If, in exceptional cases, which should be few and far bet- 
ween, Ministries experience difficulty in finalising action 
on the Cornnilttee's recommendations, such difficulties 
should also be promptly brought to the notice of the 
Committee. The Committee consider the delay that has 
occurred in the present case egregious and unwarranted, 
and would like the reasons therefor to be investigateb 
with a view to taking approppiate a~tion."'~' 

1.17. The Committee had further observed as follows: 

"In paragraph 3.14 of their 134th Report (Fifth Lok Sabha),. 
the Committee had drawn pointed attention to the delay 
of nearly six months which had occurred in the Ministry 
of Works and Housing in furnishing the Action Taken 
Notes on the recommendations/observations relevant to 
that Ministry contained in the 96th Report (fifth Lok 
Sabha) and had recommended immediate investigation 
of the reasons for the delay and appropriate disciplinary 
or other action as may be called for. Even though near- 
ly 15 months have elapsed since the presentation of the- 

' Public Accou-ts Comittcc (1975-761, 20151 Rtporr ( y h  LS), hislch 1976,.. 
pngraph 1 .14, p. 2. 



Report, the Committee are yet to be informed of the 
action taken by the Works and Housing Ministry in this 
regard. In paragraph 1.17 of this Report, the Committee 
have drawn attention to a similar lapse by the same 
Ministry. The Action Taken Notes in respect of the 
other recommendations 1 abservations contained in the 
134th Report had also been furnished by the Ministry only 
on 25th August 1975, after a delay of more than three 
months. The Committee deplore this unhealthy practice 
and wouM like to be informed within a month of the 
reasons, at  least, for the Ministry's inexplicable silence. 

T h e  position in regard to other Ministries 1 Departments is 
also far from satisfactory. Despite repeated adverse 
comments by the Committee in the past, only 8 Action 
Taken Notes had been rkcelved by the due date, 15th 
May, 1975. While the delay was of the order af a month 
in 7 cases, as manv as 17 Notes were received only in 
August, 1975, after the lapse of more than three months. 
3 Notes from the Ministry of Home Affairs, one Note 
from the Ministry of Information & Broadcasting and 
another from the Ministry of Shipping & Transport were 
received only in September, 1975 and a Note had been re- 
ceived from the Ministry of Shipping & Transport as late 
as 4th October. 1975. The Comnl~ttee also had to enter 
into considerable correspondence with the Ministries and 
Departments in this regard. To put it very mildly, this 
is a thoroughly unsatisfactory state of affairs. The Com- 
mitt,= have come to the inescapable conclusion that un- 
less some drastic steps are taken. the malady is bound 
to continue. The Committee, therefore, would urge the 
Ministry of Finance to critically review the existing pro- 
cedures and evulve a fool-proof arrangement by which 
this deterioration in the position can be checked and it 
can be ensured that the recommendations of the Commit- 
tee receive prompt attention and the time-schedule for 
the furnishing of Action Taken Notes to the Committee is 
scrupulously observed."" 

1.18. Dealing with the action taken by Governmen: cn the Com- 
mittee's recommendations observations contdined in their earlier 
167th Report (Fifth Lok Sabha) on 'Foreign Participation or Cdlabo- 

__-_ _ _ -- --- _- _ _ I _ _ _ _ ~ ~ - -  

11 w, paragraphs 1.28 ard 1-29, p. 23. 



ratfon in Research Projecta in India', the Committee sought to lay 
down a principled basis on this subject and observed:- 

"The Committee are unhappy at the delay in intimating the 
h a 1  action taken by Government an some of their ob- 
servationslrecommendations contained in the 167th Report 
(Fifth Lok Sabha). The Committee's anxiety in this re- 
gard, deriving from the special signiftcance and urgency 
of the subject, does not appear to have been shared by 
Government. This is evident from the fact that the final 
Action Taken Notes on the Committee's observationslre- 
commendations contained in paragraphs 7.1.73, 7.1.75 
and 7.1.76 of the 167th Report are yet to be furnished 
even after the lapse of nearly nine months and despite 
a specific request of the Committee that these Notes be 
furnished to them by 16 August, 1975. Even in the nor- 
mal course, in accordance with the time schedule prescrib- 
ed in this regard by the Committee in their 5th Report 
(Fourth Lo,k Sabha), these Notes were due at the latest 
by 30 October, 1975. It  is a matter for concern that Gov- 
ernment have not been able to adhere even to this routine 
schedule. The Committee emphasise the crucial impor- 
tance of quick decisions on such essential matters as had 
been raised in their Report, and would urge Government 
to act acc~rdingly."~~ 

1.19. Commenting on the failure of the Department of Supply 
to indicate the action taken on some of the recommendations~obser- 
vations contained in the 144th Report (Fifth Lok Sabha), the Com- 
mittee again stated: 

"The Committee take a serious view of the failure of the De- 
partment of Supply to indicate the action taken or pro- 
posed to be taken on their recommendations~observations 
contained in paragraphs 2.59. 2.60 and 2.62 of the Report. 
Apart from just intimating, in August, 1975, that com- 
ments o,n these paragraphs would be 'sent shortly', t he  
Department have chosen neither to advise the Committee 
of their promised 'comments' nor to adduce reasons for 
the non-submission of the Action Taken Notes. In the 
Committee's view, this is an entirely impermissible pro- 
ceeding. The long outstanding replies, therefore, should 

1' Public hcEour?ta Committee (1975-76), m h  Report (5th LS), March, 1976, para- 
graph 1.1.7, p. 3. 
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be furnished forthwith. The reasons for this extrgprdi- 
nary lapse should also be investigated and responsibility 
Exed under advice to the Committee."l~ 

1.20. As regards the non-receipt of the Action Taken Note on one 
of the recornrnendations~obsenrations contained in the 135th Report 
(Fifth Lok Sabha), the Committee observed: 

"It is distressing that in  spite of repeated exhortations, Mfnis- 
tries are still remiss in informing the Committee of the 
action taken or proposed to be taken on their rccommenda- 
tions within the prescribed period of six months. In the 
present case referred to above, the Committee are yet to be 
tald of the action taken on the recommendation contained 
in paragraph 1.55 of the 135th Report, though nearly 
ten months have elapsed since the presentation of the 
Report, and the attention of the Minisry of Shipping and 
Transport had also been specifically drawn to the Commit- 
tee's recommendation by the Department of Revenue & 
Insurance as early as July, 1975. This is not the first wca- 
sion when there has been a default by the Ministry in this 
regard. It  would, therefore, appear that adequate atten- 
tion is not being paid by the Ministry to the processing 
of the Committee's recommendations. The Committee 
take a serious view of this default and desire that the rea- 
sons therefor should be gone into and appropriate action 
taken. The current modalities for the processing of the 
Committee's recommendations should be reviewed and 
suitable remedial measures adopted. The action taken 
by the Ministry in the present case particularly should 
be intimated to the Committee forthwith."" 

1.21. Referring to the delay on the part of the Department of Re- 
habilitation in intimating the action taken on the Committee's re- 
commendations /observations contained in the 149th Report (Fifth Lok 
Sabha) , the Committee stated : 

"fhe Committee take a serious view of the non-receipt, even 
after the lapse of nearly s year since the presentation of 
their Report, of Attkaa Taken Notes on as many as 27 out 
of the 50 rersommendations~obamaUons contained in the 
149th Repart (Flith Lok %Ma). That ti& should be ao 

la Public Accarolts Committee (1975-76), mmd Report (51 h LS), March 1976, p r 8 -  
gmph 1'4, p. 2. 
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despite a specific request made by the Committee that all. 
the notes may be furnished to them latest by 16th Augrssl;' 
1975 is indeed regrettable. Even in the normal course, 'ln 
accordance with the time scheduled prescribed in this re- 
gard in the Committee's 5th Report (Fourth Lok Sabha), 
these notes were due at the latest by 22nd October, 1975, 
and it is disturbcing that even this routine schedule has 
nst been substantially-let alone fully-adhered to by the 
Departrpent, of Rehabilitation. The Committee, thus, are 
unable to assess meaningfully the action taken or not taken 
by Govern'ment on their recornmendationsjobservationa. 
Parliamentary usage and propriety requjre that such re- 
commendations recdive prompt attention and the Commit- 
tee would like the Cabinet Secretariat to issue instructions 
to all ~ i n i s t r i e s ~ ~ e ~ a r t m e n t s  to ensure that Action Taken 
Notes aye shppned, save in extraordinary circumstances, 
within the prescpibed time-limit."16 

1.22. Even where Action Taken Notes on the Committee's re- 
commendationsiobservations have been furnished by the concerned 
MinistrieslDepartments, the Committee have found that the replies 
were only interim in nature and final action was still to be initiated 
on their recommendations in a purposeful manner. The following 
table indicates instances where only interim replies had been received 
from the MinistriesiDepartments on some of the recommendation+ 
observations contained in the Reports of the Public Accounts Com- 
mittee (1974-75) : 

Report 
No. 

Subica No. of No. of 
rc com- mtcriM 
~ r d a -  rcplics 
tions/ received 

*rvr- 
fl(P::l 

134 Excessrs over Vottd &arts erd Charged Apprcpris- 
tions . . . . 38 7 

135 Customs Rccripts . . . . . .  31 5 

136 Import of Hop Plant 8 . . .  I I a 

Pubtic Account8 C b m i t t c r  (1975-76), 213th Rcporr (5th LS), ply*- 
graph 1.8. 



- 
S W m  No. of No. of 

rearm- Interim 
mcnda- replies 
tional received 

observa- 
tions 

14 DepWment of Supply4 m . 3 6  I3 
145 Posts & Telcgtepho r . . . 6 8  8 
146 Defencc Services e . 3 2  s 
148 Railmys a 49 8. 
149 Bangla Dtsh Refugees 5 0  10 

151 Sub-standard Pesticides . . 1 8  2 

171 New Railway Lines . . .  4 I 

172 Rernissiors w.d Abandonment of Customs Rcver uc . XI 2 

175 Calcutta Port Trust . . .  3 9 
176 National & Grindlays Bank . . .  25 

. -- 
9 

*Action Taken Notes in respect of only 23 ~mmendations/obscwations contain- 
ed in the Report had been receiveu at the time of finalisation of this Report. 

1.23. Commenting on this tendency on the part of the Ministries 
to furnish only interim replies to the Committee's recommendations~ 
observations, the Public Accounts Committee (1973-74) had observed: 

"The Committee very much regret to have to record that they 
have found that in a number of cases the Ministry remain 
content with furnishing interim replies and take no steps 
to see that final replies are sent within a reasonable period 
of time. Usually further follow-up takes place only when 
the Committee again remind. The position can only be 
described as highly unsatisfactory. The Committee desire 
that not only should action be initiated on their recommen- 
dationsjobservations immediately on receipt of the Report 
but it should be the endeavour of the Ministry to see that 
all action is completed and report sent to them, within six 
months. Only in exceptional c a m  should it be necessary 
to @ve interim replies and in all such cases, the Ministry 
should actively pursue the matter and inform the Com- 



- rnlttee, on their own, of the i3xu1.1 pamun at the ear- 
opportunity. Until and unless the Committee get a fbd 
picture in  regard to all their recommendations/observati6as, 
they will experience cqnsiderable difficulty in final finalis- 
ing their Action Taken Reports, in an effective manner. 
The Committee stress that the Ministry must streamline 
their procedures and direct their lower formations to ad- 
here in future scrupulously to the time limit prescribed by 
the Committee for furnishing of Action Taken Notes."" 

1.24. Reviewing the implementation by Government of the re- 
commendations relating to Customs Receipts made by the Public Ac- 
counts Committee during 1962-72, the Public Accounts Committee 
(19'72-73) had gone on record as follows: 

"The Committee's review in respect of a limited field has, to 
their mind, been fully worth the additional effort and time 
they have had to spend. &view has brought out clearly 
that Government has not been attaching to the Commit- 
tee's recommendations the importance they deserve. The 
Committee regret this because the ignoring of them has 
led to continued inefficiency. The public interest has not 
been served."17 

1.25. In this regard, the Public Accounts Committee (1973-74) 
had again observed: 

"As regards the Committee's observations on the response from 
Government to their recommendaticns, it has been in t imat  
ed that Government have been attachmg great importance 
to the recommendations which will continue to receive 
serious and urgent consideration. However, the fact re- 
mains that there have been avoidable delays in implement- 
ing the recommendations evidence of which is available in 
this Report. The Committee would, therefore, like to rei- 
terate that their recommendations should be acted upon in 
letter and sph+it promptly so as to have the desired 
effect."'@ 

l*Public A w c r i s  Committee (r973-7~), 115th Report (5th LS), March 1974, Pra-  
graph 1-23, p. 

"Public Accou Its Committee (1972-73), e q h  R e p t c  ( v h  LS), April 1973, P ~ W - P ~  
6. a, p. 18. 

Vublic Aaounts Gmmittec (1973-74), 114th Report (5th LS\, March 1974. Pam- 
gnph x .2r, pp.8-9. 



:'3!26. &iterating the observations contained in the 115th Report 
.lok Sabha), the Public Accounts committee (1974-75) had 

&?ved : 
. ., f 

"In their 96th Report (Fifth Lob Sabha) on Excesses over 
Voted Grants and Charged Appropriations, the Committee 
had highlighted a number of instances of oversight, abnor- 
mal excesses over Voted Grants, laxity in financial control 
and misclassification of expenditure and had suggested in- 
vestigation with a view to fixing responsibility. After a 
lapse of six months in respect of the Ministry of Homc Af- 
fairs, nearly eight months in respect of the Ministry of 
Shipping and Transport and more than eleven months in 
the case of the Ministry of Works and Bousing, the Com- 
mittee have informed by the concerned Ministries that the 
matters are under investigation or under correspondence. 
The Committee are distressed to find that even after the 
lapse of a considerable time Government are unable to 
inform the Committee of the final action taken on their 
recommendations The Committee expect its observa- 
tions asking for investigation of fising of responsibility to 
be processed promptly and in any case within the time- 
limit of six months. Delay of any significant magnitude 
detracts from the effectiveness of whatever disciplinary or 
exhortatory action that is subsequently taken. Apart from 
this, unless such recommendations are finalised promptly 
and the Committee informed of the final action taken, the 
Committee would not be in a position to satisfv themselves 
of the adequacy of the action taken by the Government 
on their recommendations. In this connection, the Com- 
mittee would also like to draw the attention of Govern- 
ment to the recommendations contained in paragraphs 1.23 
and 1.24 of. their 115th Report (Fifth Lok Sabha) ."'" 

1.27. In more recent times also, the Committee have had occasion 
to comment on the lack of finality in initiating action on their recom- 
mendations. For instance, the Public Accounts Committee (1975-76) 

"The Committee regret that i t  has not yet been possible for 
the Mmistry of Shipping and Transport, even after the 
lapse of more than two years, to inform the Committee of 
the results of the investigation into the unusually large ex- 
cess expenditure of Rs. 92.53 lakhs incurred over the Voted 

1s Public Accoults Comm~trcc (1974-75), 134th Report (5th LS) August 1974. para- 
grnph 3-10> P.59 



Grant on the maintenance of National Highways in Assam 
during 1971-72. In view of the fact that the basic records 
relevant to the investigation are stated to have been seized 
by the CBI in connection with an enquiry, the Committee 
apprehend the possibility of wasteful expenditure having 
been incurred through corruj* practices. The Committee 
would urge Government to complete these investigations 
expeditiously and take such action as is necessary in re- 
gard to the present case as well as for the future so that 
such situations do not recur."20 

1.28. With reference to the action taken by the Department of 
Supply on the 144th Report (Fifth Lok Sabha) of the Public Ac- 
,counts Committee (1974-75), the Committee observed: 

"Even where Action Taken Notes on the C~mmittee's recom- 
mendations have been furnished, though only after the 
stipulated due date in many cases, the Committee find 
that final action on their recommendations is still to be 
initiated in a purposeful manner. In respect of as many 
as 13 out of the 36 recommendations:observations contain- 
ed in the Report, only interim replies have been furnish- 
ed and consequently the Committee have been unable to  
satisfy themselves of the adequaq of the action taken on 
their recommendations. Often the Department have re- 
mained content with stating that the points ra~sed by the 
Committee were 'under examination'. This is a thorough- 
ly unsatisfactory state of affairs. The Committee call for 
a principled and purposeful approach to their recommen- 
dations and would urge Government to ensure that they 
are processed with a greater sense of earnestness and ur- 
gency."*l 

1.29. Focussing attention on the tardy manner in which the re- 
c~mmendations of the Committee had been implemented, the Public 
Accounts Committee (1975-76) were constrained to observe as fol- 
lows: 

"In respect of all these matters the P~iblic Accounts Commit- 
tee have been making recommendations repeatedly and 
the Government have been giving assurances. However, 
as can be seen from the following chapters, the assurances -- 

'1 Public Aw~unts C.)mmitte: (1975-76), zoaqd Report (srh LS), March 1976, Pra -  
graph 1 .  S, p.2. 



have, hugely, remained unfulfilled. In a number of cases 
(of paragraphs 3.14, 4.7, 4.11, 5.13, 5.20, 6.13, 7.5, 7.13, 
7.14, 9.17, 11.11, 11.14, 11.20 and 11.25 of this Report), 
there has been no finality as yet in respect of the action 
taken by Government on some of the important recommen- 
dations 9f ,khe Committee, despite conrjiderable time having 
elapsed. Unless the Government devise an adequate 
machinery to see that the recommendations of the Com- 
mittee receive adequate and prompt attention and the 
assurances held out to the Committee are translated into 
positive action not only at  the higher level in the 
Ministry of Finance and the Central Board of Direct 
Taxes but also by all those engaged, in some capacity or 
the other, in administering the Income-tax law and proce- 
dures the labours of the Committee over the past so many 
years shall have been in vbin."" 

1.30. The Committee have also come across instances where Min- 
istriesjDepartments merely remain content with stating that the 
Committee's recornrnendationsiobservations have been 'Noted'. An- 
other comrnqn reaction of the MinistrieslDepartments is that they 
have 'No comments' on the recomrnendat?ions'observations. As early 
as  August 1967, the Public Accounts Committee (1967-68) had drawn 
attention to this practice and had commented: 

"In respect of a number of recmmendations, which have 
been included in Appendix IV, the Committee observe 
that the Ministries have replied as 'noted'. It is not clear 
from such replies as to what specific action Government 
have taken or intend to take to give effect to the Com- 
mittee's recommendations in letter and spirit. The Com- 
mittee desire that Government's replies should be explicit 
and self-contained. In particular, where remedial mca- 
sures are called for, the details of action taken should be 
specifically spelt out."28 

1.31. IIn this connection, the Public Accounts Committee (1974- 
75) had observed: 

''The Commit+- had not expected the Ministry merely to 
rest content with taking note of the observations of the 

* pUblicAtcou ~ t s  Gm&ttcc (197+76),1116th Report (5thLSj, Dcccmbcr 1975, para- 
p P h  2'4, P.5. 

P P~bltc A-116 C h m ' l l i t t ~ ~  (1967-68), ~ l h  R c p f t  (4th LS),Aupnl 1967 1 ~ g r a ~ a p h  
1. IS* 99.- 



Committee. The Committee had looked forward to being 
apprised of the specific steps taken or proposed to be 
taken by the Government to ensure that ,the Small In- 
come Scheme was not exploited by unscrupulous hi& 
income assessees masquerading as small income assessees 
and that the genuine small income assessees were not 
subjected ,to harassment by b&ng asked to appear before 
the Income-tax authorities. The Committee would await 
a further report in this regard."'' 

1.32. Noting persistent returrence of this tendency, the Com- 
mittee (1975-76) observed: 

"The Committee are surprised to observe that in their Action 
Taken Notes relating to the observations contained in 
paragraphs 1.46 to 1.48 of the 160th Report (Fifth Lok 
Sabha), the Department of Supply should have merely 
chosen to say that the observations have been 'noted'. 
In paragraph 1.47 d the Report, the Committee had 
drawn specific attention to the non-observance of the 
provisions of the standard Conditions of Contract re- 
lating to the disclosure of the agency commission payable 
by the foreign supplies to an Indian agent, Voltas Ltd., 
New Delhi, while in paragraph 1.48, the Committee drew 
attention to five cases in which commission had not been 
disclosed and had, inter alia, observed that they were not 
aware whether in respect of other contracts executed by 
the India Supply Mission. Washington. the commission 
had been invariably disclosed at the outset itself or only 
upon enquiries by the Mission. The replies of the De- 
partment, unfortunately, do not indicate what action, if 
any, Government have taken or intend to take in regard 
to the observations of the Committee. The reply in res- 
pect of paragraph 1.48 is also silent in regard to the 
position relating to the other contracts executed by the 
Supply Mission at Washington. The Committee deplore 
these deficiencies in the replies furnished by the Depart- 
ment of Supply and call for a more specific clarification 
in respect of the daubt raised in paragraph 1.48."20 

Public Accoutlts Comrnirtce (1974-75). I 50th Report (5th LS). April 1 ~ 5 ,  psnp~aph 
1'21, p.7. 

Public Accounts Committcr (1975-76). 185th Report (5th LS). November 1975, 
paragraph I .  11, p.5. 



, 1.35. As regards the failure of the MinistrieslDepartments to indi-: 
cate. in specific terms, the action taken on the Committee's recom- 
mendations)observations, the Committee also pointed out: 

"The Committee find, to begin with, that in regard to some 
of their observations, Government have remained content 
with just stating that they havd 'no comments'. The 
Committee would like to presume that this implies accep- 
tance of their observations by Government. The matter, 
however, cannot be left at that, since the Committee ex- 
pect a positive and helpful reaction on the part of the 
administration. If their observations are not acceptable 
to Government, the reasons therefor should be made 
known to the Committee which could then have an 
opportunity to examine the position of Government. The 
Committee would, thereore, like to impress upon Gov- 
ernment the need for a more purpose'ful approach to- 
wards their observations. The mere intimation of 'no 
comments'. where positive action had been called for. 
renders virtually nugatorv the entire purpose of parlia- 
mentary scrutinv on the basis of mutual exchange of 
facts and reasoned conclusions."?" 

1.34. Dealing with yet another instance where the Committee 
had been only informed, after a considerable lapse of time, that 
their re~ommendatio~n was 'under examination' the Committee aqain 
elucidated the norms that needed to be followed: 

"This is one more instance of procrastination in taking action 
on a well-thought out suggestion of the Committee that 
an on-the-spot inspection of the premiseS of suppliers 
should be made obligatory before the issue of acceptance 
of tenders involving urgent defence supplies. (It is un- 
fortunate that the Department of Supply does not share 
the Committee's anxiety even where defence require- 
ments are concerned. A mere intimation that the Com- 
mittee's suggestion is 'under examination' neither helps 
the Administration nor the purpose of the Committee's 
enquiry. What is required is a determined gearing up 
the administrative machinery and a careful scrutiny of 
the Committee's suggestions. The Committee would like 
to hope that the Department would reciprocate the 

m PublicAcLm?re Committee (1975-76),~00th R e p r t  (5th LS), March 1976, p8mgtaph 
A .  18 p.3 



Cornpittee's. conceh 'and procesd their recoi&endations, . 
with at least .reasonable pf~rnpPtude ."~~ 

1.35. In yet another case, the Committee had stated: 

"The Committee are far from satisfied with the Port Trugt's 
reply to their pointed observations relating to the prac- 
tice of allotting Port Trust land to officers' cooperative 
societies. Merely noting the Committee's observations 
in this regard without any assurance of positive action 
is indicative of an unhelpful attitude. The Committee 
would like a more categorical response to their recom- 
mendations and would like to be informed of the specific 
steps, if any, taken to implement their suggestion that 
the Class I11 and Class IV personnel of the Port Trust 
may be encouraged to form house-building cooperative 
societ ie~. ' '~~ 

1.36. Parhamentary control over Government's financial activi- 
ties and all executive processes relative thereto can only be mean- 
ingful and effective if the recommendations 01 the Public Accounts 
Committee are promptly implemented or adequate reasons for 
non-compliance are communicated without undue delay. Repeated- 
ly, in the past, the Public Accounts Committee have called for 
Action Taken Notes being sent in time. Wberever re~sanrable ex- 
tension has been =quested, it has been invariably allowed. And 
yet, as the narratve pages of this Report will show, the entire 
issue has been dealt witb by Government in a routine manner and 
without any apparent appreciation of the P.A.C.'s feeling of serious- 
ness and urgency about it. In paragraph 2.4 of their 186th Report 
(Fifth Lok Sabha), the Committee have baen constrained to 
observe that unless Government devise an adequate machinery to 
see that the recommendations of the Cornnriltw receive prompt 
attention and the assurances held out tojthe Committee, from time 
to time, are sought to be trandated into positive action not only 
a t  the higher levels of the administration but in all relevant 
spheres, the labours of the Committee would be largely in vain 
and the functioning of our parliamentary system would seriously 
mib r .  



1.37. It k d k m m d b g  that m respect of as many as 7 out .d 
tbb 24 plcgsllted during 1974-75 by tbe Public Accounts 
Colnmittee (1974-75), Actioa T.lr611 Ndas on all the racommenda- 
tions/observations had not1 been received evea after the lapet of 
nearly a year. While Action Taken Notes on 27 out of the 50 re- 
rammendations/observations contained, in the Committee's 149th &- 
port (Fiftb L;ok Sabha) on 'Bangladesh Refugees' had not been fur- 
nished to the Committee even 11 months after the presemtation of 
the Report to tbe House, not even a single Action Taken Note on the 
173rd fipont (Fifth Lok Sabha) on the Directorate of Advertising 
& Visual Publicity [had been furnished to the Committee, despite 
repeated requests, till the finalisation of this Report. In respect of 
the 170tb Report (Fifth Lok Sabha) on the 'Crash Scheme far, 
Rural Employment' Action taken Notes on 10 out of the 39 recom- 
mendations/observations contained in the Reportl are still awaited. 
From these instances, which are not exhaustive but only illustra- 
tive, it is evident that an urgent toning up of things 4s needed 
badly. The Committee would urge particulady the Cabinet Secre- 
tariPt to review this tborovghly unsatisfacbory state of affairs and 
take immediate remedial measures. 

1.38. The Committee rtake a serious view. in particular, of the 
total non-receipt of any Action Taken Note from the Ministry of 
Infarmation & Broadcasting on the Report relating to the Directo- 
rate of Advertisiig & Visual Publicity, which was\p*sented to the 
Lok Sabha as far back as May 1975, despae an asrmrance given in 
September 1975, that these would be sent 'shortly'. What is even 
more disturbing is that communications addressed in this regard to 
the Secretary of the Ministry have not been acknowledged, let 
alone, aaswered. This. in the C o m m M s  view, is entirely imper- 
missible and unwarranted. The Committee would like the reasons 
therefor to be looked into immediitelg with a view to fix& res- 
ponsibility. All the Adion Taken Notes should a h  be made 
available immediably to enable the Committee to do their duty by 
Parliament and finalise their Repart. 

1.39. Apart from asking for pll reasonable e x p e d ~ o n  on tbe 
part d Government in sen* Action Taken Notes. the Committee 
required that the response of the Mnistries/Dcpartments should 
also be explicit and categorical d not couched, as it sometimes is, 
in ambignous language. For instance, often the Ministries Depart- 
ma~b merely remain emtent wttb IntormhrlJ t k  Committee that 
the& ob+erp.aCions have beta 'Noted' or u t  'under eromination', 
hmdar taasidcnh', ete. As pobted out in paragraph 1.18 of 



the& W h  Beport (FiM Loft Sabhr), the Cormntttaa expect a 
positive and helpful reaction on the part of the admiaistratibn to 
their o b s e r v a t l o a s l r e c o m m ~ n s .  M erdy, 'noting' the observa- 
tions or the intimation of 'no comments', where posithe action 
had been called for, renders virtually nugatory the entire purpose 
of parIfameatarY 'scrutiny on the basis af mutual exchange of facts 
and reamed conclusions. Parliament has laid on the Public 
Accounts Committee a duty and a responsibility which just cannot 
be shirked or diluted. This requires consistent and constant co- 
operation of the administration with the Committee. In this matter 
of the highest importance to the country's political systcm as well 
as to the interests of our people, the Committee stress their hope 
that the agencies of Government would help by processing the 
C d t t e e ' s  recommendatiloas~observatkws w3b greater emmest- 
ness and promptitude and also in a more posithe and purposeful 
mamer than at present. 

NEW DELHI; H.  N. MUKERJEE, 
April 23, 1976. Chairman, - - ---- 
Vaisakha 3, 1898 (S)-. Publtc Accounts Committee. 
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4. 137th Report 

5. 144th Report 

6. 145th Report 

7. 146th Repm 

8. 148thRcporr 

On Excess OVCT Voted Grants and chargeti 
appropriaric)ns dircloser? in the q n c -  
priat~on accounts (Civil!. Pests pnc! Tc- 
Iegraphs, Railways and Defence Ser- 
vices for 1972-73 and acrlcn trken c n  
96th Report (5th Lck Sabhr). 

On the Repcrt of C&AG for 1Wr-p 
~ l a t i n g  to Cn~tc,ms. 

On Import of H c p  Plants. 

On pare 43 c'f the Report cf C&AG for 
r972-73. Unicn Gow. ((314) relating' 
to Dcptt. of Supply-Purchase of B~mkcp.  

On paras 44 to 4 7 of the Repor t f C&AG 
for 19p-3. Un,on, G~,vt. (CIVII) rc- 
la t~ng to Dcptt. c f Supply. 

On the Reptrr of C&AG fc.r 1972-73 
relating to Posts and Telegraphs. 

On paragzaphs relating 10 Finpncisl TC- 
sults an(! ratnlngs of the Railways in- 
clu(!e(! in the Repcjrt of C&AG for 
1972-73 cn Railways. 

On parngrrph 33 of the Repon of W A G  
IOT I972 -73 rclatmg to the M l n r s ~ ~ y  of 
Health and Family Plann~ng-Sub 
s ~ u ( ' ~ T C !  pest1 CJ&S. 

On pnograph 16 of the Rcpott nf C&AG 
for 1971-72. Union CJovt (CIVII) 
Revenue Rcce~pr:, Vc~l. I-Inc!rrcct 
Tue:-Irregular rrlra:c t f wc ( llcn 
gwmrnts  rrnportcd unc'rr mtsc'ecla~a- 
t ~ o a  as rags. 



14. 160thReport . . . On paragraph 42 of the R e p ~ t  of CdrP'G 
for 1972-73, relating to the Deptt. 
of Supply-Indian Agents' Gnimi- 
ssion. 

15. 166th Report . . On p~rpgraph 13 c f the Report of C&A G 
for 1972-73, Unic n Govc~nrr.ent 
(Civil)-Revenue Receipts-Vr 1. I 
(Custopls)-Ban on trade wlth Por- 
tugal and B.0.A.C. Gold Smupghng 
m e .  

16. 167thRepnrt . . On foreign partiopatic n t r c t  ]!;kc T:- 
tion in Research projects In Ir. a T r -  
k i n g  to Ministry of Health & F P ~ I I Y  
Planning-G.C.M.U. 

17. 168th Report . . On paragraph 38 of the Report of O&AG 
for 1972-73, Union G v t .  Clv~l) re- 
lating to the Ministry of o r k ~  a d  
Housing. 

iv 

16. 169th Report . . On Chaptei VII of the Report of C&AG 
for 1972-73 (Civd) relating to out- 
standing Audit Observaticns & Ins- 
pection Reports. 

On Chapter I1 of the Supplemera~g Re- 
port of C&AG for 1972-73. Cnic n Govt, 

IWI) relating to Crash Schcmc for k" urn1 ' Employment. 

20. 171st Report 
zr. I 72mi. Rcmrt 

2 2 .  17jrd Rcport 

23. r 75th Rcport 

24. 176th  rep^ I 

On New Railway Lines. 
On para 14 (it) of the Report of C&AG 
for 1972-73 rela:ing to Custcm Re- 
m~ssi(>.$ an.! AbanCmments of AuS- 
toms Revenue)-Import of Ethpl 
Alcohol. 

On para 34 of the Report of (%A6 for 
1972-73 relating to t h  Ministry rf 

I tmmnauon & Brosc!cast~ng. (DAVP:. 

. On Audit Report on the accounts of 
Calcutta Port Trust for the years 1968- 
69 to 1972-73. 

. On Corporation Tax-PJetlcnaI & Grind- 
lays Bank. 



CONSOLIDATED STATEMENT OF CONCLUSIONS/RECOMMEN- 
DATIONS 

Sl. Para No. of Ministry Concerned 
No. theKeport 

I r .36 Cabinn Secretariati Parliamentary control over Government's financial activities ana 
Ministriesll'epart- a11 executive processes relative thereto can only be meaningful and menta of Government 

of India. effective if the recommendations of the Public Accounts Committee 
are promptly implemented or adequate reasons for non-compliance 
are communicated without undue delay. Repeatedly, in the past, 
the Public Accountli Committee have called for Action Taken 
Notes being sent in time. Wherever reasonable extension has been 
requested. i t  has been invariably allowed. And yet, as the narrative 
pages of this Report will show, the entire issue has been dealt with 
by Government in a routine manner and without any apparent 
appreciation of the P.A.C.'s feeling of seriousness and urgency about 
it. In paragraph 2.4 of their 186th Report (Fifth Lok Sabha), the 
Committee have been constrained to observe that unless Govern- 
ment devise an adequate machinery to see that the xecommendations 
of the Committee receive prompt attention and the assurances held 
out to the Committee, from time to time, are sought to be translated 
into positive action not only at  the higher levels of the administra- 



tion but in all relevant spheres, the labours of the Committee 
n-ould be largely in vain and the functioning of our Parliamentary 
systenl would seriously suffer. 

I t  IS disconcerting that in respect of as many as 7 out of the 
23 reports presented during 1974-75 by the Public Accounb Com- 
mittee (1974-75). Action Taken Notes on all the recommendations j 
observations had not been received even after the lapse of nearly 
a year. While ActionTaken Notes on 27 out of the 50 recommenda- 
tlons observations contained. in the Committee's 149th Report 
(Fiith Lok Sabha) on 'Bangladesh Refugees' had not been furnished 
to the Committee even 11 months after the presentation of the 
Report to the House, not even a single Action Taken Note on the 2 
173rd Report (Flfth Lok Sabha) on the Directorate of Advertising 
and Vlsual Publicity had been furnished tq the Committee, despite 
repeated requests, till the finalisation of this Report. In respect of 
the 170th Report (Fifth Lok Sabha) on the 'Crash Scheme for 
Rural Employment'. Action Taken Notes on 10 out of the 39 recom- 
mendations observations contained in the Report are still awaited. 
From these instances, which are not exhaustive but only illustrative, 
~t is evident that an urgent toning up of things is needed badly. 
The Committee would urge particularly the Cabinet Secretariat to 
review th i s  thoroughly unsatisfactory state of affairs and take 
immediate remedial measures. 



--- - -  ----- -- 

1 2 3 4 
-- -- --.? - -- - - - - -  -- - - -  . - - -- --- 

3 I . 38  .\!inistry of It,forma- The Committee take a serious view, in particular, of the total 
tien and Bro,~dcastine non-receipt of any Action Taken Notes from the Ministry of In- 

formation & Broadcasting on the Report relating to the Directorate 
of Advertising & Visual Publicity, which was presented to the Lok 
Sabha as far back as May 1975, despite an assurance given in 
September 1975. that these would be sent 'shortly'. What is even 
more disturbing is that communications addressed in this regard 
to the Secretary of the  Ministry have not been acknowledged, let 
alone, an~wered .  This, in the Committee's view is entirely imper- 
missible and unwarranted. The Committee would like the reasons 
therefore to be looked into immediately with a view to fixing 
responsibility. All the Action Taken Notes should also be made 
available immediately tn enable the Committee to do their duty by 
Parlianlent and finalise their Report. 

4 I . y )  Cabinet Secretariat Apart from asking for all reasonable expedition on the part of 
1 , .  , Government in sending Action Taken Notes, the Committee require 
m.rts of G ~ ~ ~ ~ ~ ~ ~ ~ .  that the response of the MinistrieslDepartments should also be 
of India. explicit and categorical and not couched, as it sometimes is, in 

ambiguous language. For instance, often the MinistziesjDepart- 
ments merely remain content with informing the Committee that 
their observations have been 'Noted' or are 'under examination', 
'under consideration'. etc. As pointed out in paragraph 1.1.8 of 
their 2COth Report (Fifth Lok Sabha), the Committee expect a 



positive and helpful reaction on the part of the administration to 
their observations recommendations. Merely, 'noting' the obser- 
vations LV the intimation of 'no comments', where positive action 
had been called for, renders virtually nugatory the entire purpose 
of parliamentary scrutiny on the basis of mutual exchange of , 
facts and reasoned conclusions. Parliament has laid on the Public 
Accounts Committee a duty and a responsibility which just cannot 
he shirked or diluted. This requires consistent and constant co- 
operation of the administration with the Committee. In this matter 
of the highest importance to the country's political system as well 
as to the interests of our people, the Committee stress their hope 
that the agencies of Government would help by processing the 
Committee's recommendations:observations wit,h greater earnest- 
ness and promptitude and also in a more positive and purposeful ,g 
manner than at present. 

- ~. ~- ~ ~ 




